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such rigs to the Government of Madhya
Pradesh for Bhind and Datia Districts.
(vii) Need to provide reservations for
fishermen’s children for traimng
in the Central Institute of Fishe-
ries and Engineering Training
Centre at Visakbapatnam.

SHRI GOPAL KRISHNA THOTA
Kakinada) : There is a Central Institute
of Fisheries and an~ Engineering Training
Centre at  Visakhapatsam, Andhra
Pradesh, The said Institute is supposed
to train personnel for fishing and as engioe
drivers of fishing vessels. After completing
the training the said Iastitute 1ssues certis
ficates of competency in second hand
fishing, skipper in fishing and engine
drivers in fishing vessels. There is no
reservation provision for fishermen boys
thouge the Institute is meant for fishing
training. More than 40 lakh fshermen
are living in Andhra Pradesh and a
majority of fishermen are living in Visa-
khapatnam and Kakinada, 1 request
provision for reservation of 3! per cent of
the seats for fishermen boys in the Central
Institute of Fisheries at Visakhapatnam.

(viii) Need for cectrel legisiation to

control and regulate the sales,
possession and export of sandal.

wood oil.

SHRI P. KOLANDAIVELU (Gobi.
chettipalayam) : Tamilnadu is the only
State where there are a large numbcor of
sandalwood trees containing more scent
(santhol) than anywhere else in the
world. Sandalwood trees are grown with
the help of inibals which provide employ-
ment to the poor and weaker sections of
the forest in hills. The sandalwood export
in the form of chips and powder fetches
not less than Rs. 12 crores per annum
in terms of foreign exchange to the
Government of India. As it is there is no
law to prohibit the possession of sandal-
wood oil beyond a certain quantity in the
other States. The Government of India is
requested to account each and every
sandalwood oil extraction plant and also
make it obligatory on exporters of sandal-
wood oil or dealers to disclose the source
of purchase of sandalwood and sandal-
wood oil. The availability of sandalwood
oil in India and the consumption of
sandalwood by the sandalwood oil extrac-

tion plants in all the States including the
States where there Is no sandaiwood is
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disproportionate to the regular sale of
sandalwood by the Forest Department of
Tamilnadu Government, So a major
portion of sandalwood consumed must be
smuggled and stolen logs. There s a
deliberate attempt from some quarters to
change the existing export policy in order
to ban or restrict the export of sandal-
wood chips and powder so that they may
gaio profit. If export of sandalwood logs
is frecly allowed, Tamil Nadu would stand
to gain much more revenue but if the
present policy is changed it would cause
incalculable harm to the growth of sandal
woyd trces. Besides, there¢ will be a
heavy loss of revenue to the extent of
Rs. 16 crores to Tamii Nadu and also
Rs. 12 crores in terms of foreign exchange
to the Government of India annually.
Therefore, there is an urgency to bring
legislation prohibiting the possession of
sandalwood oil beyond a certain quantity
and stop smuggling and illicit felling of
sandalwood trees.

[ Translation]

(ix) Need to take necessary measares
to safeguard the interests of
small handloom weavers.

SHRI RAJ KUMAR RAI (Ghosi) :
Mr. Chairman Sir, I would like to raise
the following matter under Rule 377.

«“This country’s bandloom industry
bhas been in existence since ancient times.
This industry is a source of livelihood
for nearly 8 crore weavers. But I have to
say with deep regret that this ancient
industry is not being encouraged in a
proper way. The main reason for this is
the high cost of thread and colouring
agents and lack of arrangements for sale
of weavers’ produce, The second reason
is that even though orders on large scale
are received from abroad their advantages
are taken away by money-lenders and
middlemen. The economic conditicn of
the weavers is getting pathetic day by
day. Many skilful weavers are compelled
to shift to other occupations or work as
rickshaw pullers, fruit vendors etc. The
pew handloom policy has put the ordinary
weaver at a disadvantage.

Lookinog at the circumstances in which
the poor weavers are living I demand that
the Central Government should look into
these problems without further delay and
in order to keep this industry alive the



